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Joint Committee Report in the Matter of Bharat Bhushan Sharma 

1.0 Background. 

Versus 

M/s Krrish Shalimar Projects Pvt. Ltd. & Ors 

OA no. 472/2023. 

Vide its Order dated August 08, 2023 in the matter of Bharat Bhushan 
Sharma Versus M/s Krrish Shalimar Projects Pvt. Ltd., Hon ble NGT ssued 
the following Directions: 

Grievance of the applicant is construction of residential township in 
Sector-39 of Faridabad, Haryana in the name and style "IBIZA TOWN" and 

illegally discharging the untreated sewage water directly on the surface of 
an open land adjacent to respondent no. 1 Township in violation of Water 
(Prevention and Control of Pollution) Act, 1974 and operating the 
generators in violation of Air (Prevention and Control of Pollution) Act, 1981 

as well as Environmental (Protection) Act, 1986 causing ecological and 
environmental damage to land as well as the public health and violation of 
environmental laws. 

The applicant is that he moved an application towards the authorities 
Concerned but no action has been taken. It is further contented that 

discharge of untreated sewage water on the surface of an open land poses a 

great threat and danger to the environment as well as public health, as 
people living in the vicinity would directly get affected from the harmful 
fumes and gases discharging from the untreated sewage water. The burning 
of the diesel in the generators emit Sulphur dioxides which damages the 
vegetation and surroundings. 

The committee is directed to visit the place particularly for treatment. 
utilization and disposal of sewage as per consent of State pCB and 
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cOmmissioning and operation of DG sets. and submit the factual and action 

taken report within six weeks. The State PCB will be the nodal agency for 

cOordination and logistic support. 

2.0 Factual Report. 

In compliance of the Hon'ble NGT order dated 08.08.2023, the joint 

committee comprising Sh. Amit Maan, HCS, SDM, Badkhal, 

representative of District Magistrate Faridabad and Sh. Ombir AEE, 
HSPCB visited the site on dated 1/09/2023. Telephonically message 

was als0 given to the complainant on dated 18.09.2023 and 

19.09.2023, but he failed to join the joint Committee on dated 

19.09.2023. During inspection the findings and observations of the 

team are as below: 

The said unit is a group housing society with total flat 266 no. and 

approximately half of the flats are occupied by the residents. 

Approximately 100 KLD domnestic effluent is generated by the 

society. 

Presently No construction activity is seen on the site. 

During visit it has been observed that no treated or untreated 

effluent was being discharged outside the premises by the society. 

STP has been installed at site for treatment of domestic effluent 

discharged by the IBIZA TOWN residents and STP treated effluent is 



being reused for flushing with the help of dual plumbing system for 

gardening and for the purpose of dust suppressIon. 

Sample were collected by the team from inlet and outlet of STP. As 

per Analysis Report no 1136 dated 04.10.2023 released by 

Laboratory HSPCB Faridabad, results are found within prescribed 

limit. (Copy attached as Annexure R-1). 

" During visit it has been found that unit has installed 2 nos. of 750 

KVA Gen sets at site with stack height from ground level i.e. 22 

Meters each for power back up. The unit has electricity Connection 

from Dakshin Haryana Bijali Vitran Nigam Ltd. 

Further it is submitted that the said unit/society has obtained the 

Environment Clearance from SEIAA Haryana vide letter 

SEIAA/HR/2012/381 dated 

Annexure R-2). 

15/11/2012. (Copy attached as 

The said unit/society has obtained CTE (Consent to Establish) from 

Haryana State Pollution Control Board and extension was valid up to 

14/11/2019. (Copy attached as Annexure R-3) 

no. 

Further it is submitted that afterward unit has not obtained the CTE 
or CTO from the Haryana State Pollution Control Board and was 

operating/occupied flats without obtaining CTE/CTO. 
Harvana State Pollution Control Board has iSsued the Show Cause 

unit/Society/Builder Notice for closure to the 
vide 

HSPCB/FAR/2023/INS/46598261SCNCC001dated03/10/2023 
no. 

and 
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further amended notice for Environment Compensation 

prosecution on dated 19/10/20233 (Copy attached as Annexure 4) 

The said unit has applied for CTO vide application no.47261648 

dated 26-09-2023 through online consent management system and 

the same is under prOcess. 

Further action will be taken i.e. Closure, Iiving of Environment 

Compensation and prosecution as per Law/Rules for the past 

violation. 

and 

The Report is being submitted for kind consideration of this Hon'ble 

Tribunal. The direction passed by this Hon'ble Tribunal shall be 

complied with in true letter and spirit. 

Sh. Ombir `ingh, AEE 
HSPCB, Faridabad 
Region 

Sh. Sandeep Singh, 
Regional Officer, 

HSPCB, Faridabad Region 

Sh. Amtt Maan, 
Sub-Divisional Magistrate, 
Badkhal, Distt. Faridabad 



Sr. 
No. 

1 

To 

I, nerebY, certify that I Narender Hooda as Board Analyst, duly appointed under sub sectio 
(5) of section 53 of Water (Prevention and control of Pollutlon) Act, 1974(6 of 1974) received on the 
<0* dayY of September, 2023 from Sh. Omblr Batwan AEE, a sample of liquld trade effluent or M/s Kmsh Shalimar Projects Pvt. Ltd., (IBIZA-Town), Village-Lakkarpur, Sector-39, Faridabad, collecteo 
O 19.09.2023 from the Inlet & Outlet of STp for analvsis. The Sample was in a condition fit for 

analysis reported below:. 
1 rurher certify that I have analyzed the afore-mentioned sample on 20/09/2023 to 04/10/2023 and declare the result of analysis to be as follow: 

2 

3 

4. 

5 

6. 

7. 

8. 

NATNM TATE PREVENT 

9. 

10. 

Report No.:-1136 
Dated - October 04, 2023 

POLLUTION 

Parameter 

Colour 

Odour 

pH Value 

Conductivity uS/cm 
Total Suspended Solids mg/l 
B.O.D.(3 Days at 27° C) mg/l 
Chemical Oxygen Demand mg/l 

Oil & Grease mg/l 

Total Nitrogen mg/l 
Fecal Coliform MPN/100 ml 

FORM J 
(See Rule 20) 

Inlet of STP 

Light Blackish Colorless 

Odourless Bad 

7.1 

2810 

172 

70 

352 

9.5 

12.4 

Outlet of STP 

Haryana State Pollution Control Board Laboratory, 
Sector-16 A, Faridabad 

7.8 

1390 

Endst. No. HSPCB/LAB/F/2023/ o6s6ob6 

18 

9 

44 

BDL 

The condition of the sealis, fastening and container on receipt was as follow: 

1.2 

72.0 

Method of Testing 

Container had its seals found intact in order; slip on the container had the signature of the representative of the industry and the board representatlve. 
Signed this on 04th day of October, 2023 

As per relevant parts 
of IS:3025 (Part-I) 
1987 & relevant 
parts and Standard 
Methods for the 
Examination of 
water and waste 
water APHA(24th 
edition) 2023 

The Member Secretary, HSPCB, Panchkula/ Reglonal Offlce, HSPCB, Farldabad 

Dated: D4/iofpozs 
This test report relate only to the partlcular sample submltted for testing 



SlATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA 
Bay No. 55-58, Prayatan Bhawan, Sector-2, PANCHKULA. 

No. SEIAAHR/201239) 

To 

Subject: 

Dear Sir, 

M/s Krrish Motels Pvt. Ltd. 
Regd Office: 406, 4h Floor, 

Dated:..!S-1-2 

Elegance Tower, 8 Jasola District Centre, 
New Delhi-110025 

Environmental Clearance for the Group Housing Colony at 
Lakkarpur, Sector-39, District-Faridabad, Haryana. 

This has reference to your application no. Nil dated 22-12-2011 
addressed to Director IA-(III), MoEF Gol received on 26-12-2011 transferred 
to M.S. SEIAA on 18-05-2012 and subsequent letters dated 24-08-2012, 09 

07-2012 & 22-10-2012 seeking prior Environmental Clearance for the above 

project under the EIA Notification, 2006. The proposaB has been appraised as 

per prescribed procedure in the light of provisions under the ElA Notification. 
2006 on the basis of the mandatory documents enclosed with the application 

viz., Form-1, Forml-A & Conceptual Plan and the additional clarifications 

furnished in response to the observations of the State Expert Appraisal 

Committee (SEAC) constituted by. MOEF, GOI vide their Notification 
23.3.2012, in its meetings held on 06-09-2012 & 29-08-2012 awarded Gold" 

grading to the project. 

(2) It is inter-alia, noted -that the project involves Construction of 
Group housing Colony at village Lakkarpur, Sector-39, District-Faridabad. 

Haryana, on a plot area of 34438.74456 Sqmt. (8.51 Acres). The built up area 

of the group housing project will be is 91705 Sqmt. Th� proposed project will 

comprise of 08 towers with 03 basement_ + Maximum 19 Floors, convenient 

shopping & community building etc. The height of the highest building will be 
69.75 mtrs and NOC from Airport Authority of India is awaited. The eXDected 
population will be 3717 persons. The project proponent has proposed to 
develop green belt on an area of 33% (11364.79 Sqmi) (23%) for tree plantation 
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+ (10%) for landscaping. The total water rcquirement will be 390 KLD and the 
tresh water requirement will be 202 KLD Which will be supplied by thc HUDA. Ihe waste water generation will be 249 KLD which will be treated in the STP having capacity of 300 KLD. Treated water of 249 KLD shall be recycled/ reused for flushing, horticulture, water body and for construction activity leading to zero exit discharge. The total power requirement will be 5000 Kw which will be supplied by DHBVN. The project proponent has proposed to provideparking facility for 950 ECS. The total solid waste generation of 1719.1 Kg per day. The project proponent has proposed to construct 10 RWH pits. The cost for the project will be Rs. 131 Crore. 

The State Expert Appraisal Committee, Haryana after due consideration of the relevant documents submitted by the project proponent and additional clarification furnished in response to its observations have recommended the grant of environmental clearance for the project mentioned above subject to compliance with the stipulated conditions. Accordingly, the State Environment Impact Assessment Authority in its meeting held on 28-10 2012 decided to agree with the recommendations of SEAC to accord necessary environmental clearance for the project under Category 8(a) of EIA Notification 2006 subject to the strict compliance with the specific and general conditions mentioned below: 

PART A 

SPECIFIC CONDITIONS: 
Construction Phase: 

|2) 

3} 

"Consent for Establishment" shall be obtained from Haryana State Pollution Control Board under Air and Water Act and a copy shall be submitted to the SEIAA, Haryana betore the start of any construction work at site. 

A first aid room as proposed in the project report shall be, provided both during construction and operational phase of the project. 
Adequate drinking water and sanitary facilities should be provided tor constuction workers at the site. Provision should be made tor mobile toilets. Open defecation by the laboures is strictly prohibited. The safe 
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(4] All he topsoil excavated during construction activities, should be stored for use in horticulture/landscape development within the project site. (5] Disposal of muck during construction phase should not create any adverse effect on the neighboring communities and be disposed off taking necessary precautions for general safety and health aspects of people, only in approved sites with the approval of competent authority. Construction spoils, including bituminous material and other hazardous materials, must not be allowed to contaminate watercourses and the dump sites for such material must be secured so that they should not leach into the ground water and any hazardous waste generated during construction phase, should be disposed off as per applicable rules and norms with necessary approval of the Haryana State Pollution Control Board. 

l6] 

I7] 

disposal of waste water and solid wastes generated during the construction phase should be ensured. 

The diesel generator sets to be used during construction phase should be of low sulphur diesel type and should conform to Environment (Protection) Rules prescribed for air and noise emission standards. The diesel required for operating DG sets shall be stored in underground tanks and if required, clearance from Chief Controller of Explosives shall be taken. 

Ambient noise levels should conform to the residential standards both during day and night. IncrementaB pollution loads on the ambient air and noise quality should be closely monitored during construction phase. Adequate measures should be taken to reduce ambient air and noise level during construction phase, so as to con form to the stipulated residential standards. 

I10) Fly ash should be used as building material in he construction as per the provisions of Fly Ash Notification of September 1999 and as amended on 
27th August 2003. 

[11] Ready mixed concrete must be used in building construction. 
121 Storm water control and its re-use as per CGWB and BIS standards for 

various applications should be ensured. 



15| Water demand during construction should be reduced by use of pre-mized concrete, curing agents and other best practices as referred. |14| In view of the severe constrains in water supply augmentation in the region and sustainability of water resources, the developer will submit the NOC from CGWA specifying water extraction quantities and assurance trom HUDA/ utility provider indicating source of water supply and quantity of water with details of intended use of water potable and non-potable. ASsurance is required for both construction and operation stages separately. It shall be submitted to the SEIAA /R.O. MOEF, Chandigarh before the start of construction. 
|15] Roof should meet prescriptive requirement as per Energy Conservation Building Code by using appropriate thermal insulation material to fulfill requirement. 

[16] Opaque wall should meet prescriptive requirement as per Energy Conservation Building Code which is proposed to be mandatory for all air conditioned spaces while it is aspirational for non-air-conditioned spaces by use of appropriate thermal insulation material to fulfill requirement. [17| The approval of the competent authority sháll be obtained for structural safety of the building on account of earthquake, adequacy of fire fighting equipments, etc. as per National Building Code including protection measures from lightening etc. If any forest land is involved in the 
proposed site, clearance under Forest Conservation Act shall be obtained from the competent Authority. 

|18] Overexploited groundwater and impending severe shortage of water supply in the region requires the developer to redraw the water and energy conservation plan. Developer shall submit details of good 
practices that have been included in the project to reduce the overall 
footprint of the proposed development including a detailed water balance 
along with source and quantities of potable and non-potable water 
requirement (including water requirement during construction phase) incorporating water efficiency 7 Savings measures as well as water 
reuse/recycling within 3 months to the SELAA, Maryana and R.O. 

MOEF, GO1, Chandigarh before the start of construcion. 
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|| The Project Proponent shall constuct 10 nos. rain water harvesting pits for recharg rging the ground water within the project premises. Rain water 
harvesting pits shall be designed to make provisions for silting chamber and removal of floating matter before entering harvesting pit. Maintenance budget and persons responsible for maintenance must be 

(20] The Project Proponent shall provide minimum one hydraulic ladder of sufficient length for escape of people in case of fire. 
21] The Project Proponent shall submit assurance from the DHBVN for 

supply of 5000 KW of power supply before the start of construction. In 
no case project will be operational solely on generators without any power supply from any extermal power utility. 

[22) Detail calculation of power load and ultimate power load of the project shall be submitted to DHBVN under intimation to SEIAA Haryana before the start of construction Provisions shall be made for electrical 
infrastructure in the licensed area. 

J231 The Project Proponent shall obtain NOC from nearest fire station before 
the start of construction. 

[24] The Project Proponent shall not raise any construction in the natural land 
depression / Nallah/water çourse and shall ensure that the natural flow 
from the Nallah/water course .is not obstructed. 

125] The Project Proponent shall keep the plinth level of the building blocks 
sufficiently above the level of the approach road to the Group Housing Project as per prescribed by-laws. Levels of the other areas in the Groun 
Housing Projects shall also be kept suitably s0 as to avoid flooding. 

1261 Construction shall be carried out so that density of population does not 
exceed as approved by Director General Town and Country Department 
Haryana. 
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provided. Care shall also be taken that contaminated water do not enter any RWH pit. 



|27) The Project Proponent shall submit an afida vit wih the declaration thar 
&ound water will not be used for construction and only treated water 
should be used for construction. 

6 

(28| The project proponent shall not cut any existing tree and project 
landscaping plan should be modified to include those trees in green area. 

|29| Ihe project proponent shall provide sulabh toilet instead of soak pit 
during construction phase for disposal of sullage. 

(30] The projeet proponent shall provide. helipad facility for the 
building/tower having height 60 mt. or above as per the requirement of 
NBC. 

|31] For the sake of energy efficiency and conservation, ECBC norms shall 
be followed. 

Operational Phase: 
The Sewage Treatment Plant (STP) shall be. installed for the treatment of 
the sewage to the prescribed standards including odour and treated 
effluent will be recycled to achieve zero exit disçharge. The installation of 
STP should be certified by an independent expert and a report in this 
regard should be submitted to the SEIAA, Haryana before the project is 
commissioned for operation. Tertiary treatment of waste water is 
mandatory. Discharge of treated sewage shall conform to the norms and 
standards of HSPCB, Panchkula. 

[b] Separation of the grey and black water should be done by the use of dual 

plumbing line. Treatment of 100% grey water by decentralized treatment 
should be done ensuring that the re-circulated water should have BOD 
maximum upto 10 ppm and the recycled water will be used for flushing, 
gardening and DG set cooling and running of fountain in the water body 
to achieve zero exit discharge. 

For disinfection of the treated wastewater ultra-violet radiation or 

ozonization process should be used. 

(d] The solid waste generated should be properly collected and segregated. 

Bio-degradable waste shall be decomposed at site and dry/ inert solid 
waste should be disposed. off t0 approved sites for land filling after 

recovering recyclable material. 
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lgl 

Diescl power generating sets proposed as source of back-up power Tor 
is, coMmon arca illunnination and for domestic use should be ol 
cncloscd type and conform to rules made under the Environnent 
(Protcction) Act, 1986, The location of the DG sets should be in the 
basement as pronised by the project proponent with appropriate stack height i.e above the roof level as per the CPCB norms. The diesel used 
for DG sets should be of low sulphur contents (maximum upto 0.25%o). 
Ambient Noise level should be controlled to ensure that it does not 
CxCeed the prescribed standards both within and at the boundary of the 
Proposcd Residential Complex. 
The projcct proponent should maintain at least 23 % as green cover area 
for iree plantation espccially all around the periphery of the project and 
on the road sides preferably with local species so as to provide protection against particulates and noise. The 10% open spaces inside the plot 
should be preferably landscaped and covered with vegetation/grass, herbs & shrubs. Only locally available plant species shall be used. 

|b] Weep holes in the compound front walls shall be provided to ensure 
natural drainage of rain water in the catchments area during the monsoon 

period. 

Rain water harvesting for roof run-off and surface run-off, as per plan 
submited should be implemented. Before recharging the surface run off, 
pre- treatment through sedimentation tanks must be done to remove 
suspended matter, oil and grease. The bore well for rainwater recharging 
shall be kept at least 5 mts. above the highest ground water table. Care 
shall be taken that contaminated water do not enter any RWH pit. 

The ground water level and its quality should be monitored regularly in 
consultation with Central Ground Water Authority. 
There should be no traffic congestion near the entry and exit points from 
the roads adjoining the proposed project site. Parking should be fully 
internalized and no public space should be utilized. 
A report on the energy conservation measures contorning to energy 
conservation norms finalized by Bureau of Energy tfficiency should be 
prepared incorporating details about building mateçials & technology, R 
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(p} 

Iql 

(s) 

&U Factors ctc and submitted to the SEJAA, Haryana in three months time. 
|m) Energy conservation measurcs like installation of CFLs/TFLs for lighting the areas outside the building should be integral part of the project design and should be place before project commissioning. Used CFLs and TFLs should be properly collected and disposed off/sent for recycling as per the prevailing guidelines/rules of the regulatory authority to avoid mercury contamination. Use of solar panels must be adapted to the maximum extent possible for energy conservation. The solid waste generated should be properly collected and segregated as per the requirement of the MSW Rules, 2000 and as amended from time to time. The bio-degradable waste should be composted by vermi composting at the site ear marked within the project area and dry/inert solid waste should be disposed off to the approved sites for land filling after recovering recyclable material. 

The provision of the solar water heating system shall be as per norms specified by HAREDA and shall be made operational in each building block. 

The traffic plan and the parking plan' proposed by the PP should be adhered to meticulously with further Scope of additional parking for future requirement. There should be no traffic congestion near the entry and exit points from the roads adjoining the proposed project site. Parking should be fully internalized and no public space should be used. The Project shall be operationalized only once HUDA will provide domestic water supply system in the area. 
Irl Operation and maintenance of STP, solid waste management and electrical Infrastructure shall be ensured even after the completion of sell. 

Different type of wastes should be disposed off as per provisions of municipal solid waste, biomedical waste, hazardous waste, e-waste, batteries & plastic rules made under Bnvironment Protection Act, 1986. Standards for discharge of environmental pollutants as enshrined in various schedules of rule 3 of Environment Protection Rule 1986 shall be strictly complied with. 
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Water Supply shall be metered to different residential units and different 
utilities. 

PART-B. GENERAL CONDITIONS: 

Iv) 

Ihe Project Proponent shall ensure the commitments made in Form-1, 
Form-1lA, EIA/EMP and other documents submitted to the SEIAA for 

the protection of environment and proposed environmental safeguards 
are complied with in letter and spirit. 

|ü] Six monthly compliance reports should be submitted to the HSPCB and 
Regional Office, MOEF, GOI, Northern Region, Chandigarh and a copy to the SEIAA Panchkula, Haryana. 

|ii) The SElAA, Haryana reserves the right to add additional safeguard 
measures subsequently, if found necessary. Environmental Clearance 
granted will be revoked if it is found that false information has been given 
for getting approval of this project. SEIAA reserves the right to revoke the clearance if conditions stipulated are not implemented to the 
satisfaction of SEIAAMoEF. 

[iv] The Project proponent shall not violate any judicial 
orders/pronouncements issued by the Hon'ble Supreme Cour/High Courts. 

All other statutory clearances such as the approvals for storage of diesel from Chief Controller of Explosives, Fire Department, Civil Aviation Department, Forest Conservation Act, 1980 and Wildlife (Protection) Act, 1972, Forest Act, 1927, PLPA 1900, etc. shall be obtained, as applicable by project proponents from the respective authorities prior to construction of the project. 

[vil. The Project proponent should inform the public that the project has been accorded Environment Clearance by the SEIA� and copies of the clearance letter are available with the State Pollution Control Board & SEIAA. This should be advertised within 7 days from the date of issue of the clearance letter at least in two local newspapers that are widelv circulated in the region and the copy of the same should be forwarded to 
SEIAA Haryana. 
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MT Onder the provisions of Environment (Protection) Act, 1986, legal action 

[Vun] Any appeal against the this Environmental Clearance shall lie with the 

National Green Tribunal, if preferred, within a period of 30 days as 
prescribed under Section 16 of the National Green Tribunal Act, 2010. 

|x) The project proponent shall put in place Corporate Environment Policy 
as mentioned in MoEF, Gol OM No. J-11013/41/2006-1A II (I) dated 
26.4.2012. 

shall be initiated against the Proiect Proponent if it was found that 
construction of the proiect has been started before obtaining 
environmental clearance. 

(x] The fund ear-marked for environment protection measures should be 
kept in separate account and should not be diverted for other purposes 
and year wise expenditure shall be reported to the SEIAA/RO MoEFGol 
under rules prescribed for Environment Audit. 

[xi] 

2. 

The project proponent shall also take necessary clearance from 
competent Authority for Asola Wild Life Sanctuary, if required. 

MeoberSecretary, State Leveí Environment Impact 
Assessment Authority, Haryana, Panchkula. 

Endst. No. SELAAHR/2012 332-3 H Dated:..L5.-2:!.. 
A copy of the above is forwarded to the following: 
The Additional Director (IA Division), MOEF, GOI, CGO-Complex, 
Lodhi Road, New Delhi. 

The Regional office, Ministry of Environment & Forests, Govt. of lndia. 
Sector 31, Chandigarh. 
The Chairman, Haryana State Pollution Control Board, Pkl. 
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Member Secfetary, 
State Level Environment Impact Assessment Authority, laryana, Panchlkula 



No. HSPCDTAC:2012/5o) 
REGD, 

To 

Me Krish Shalinnar Prolots Pvt. Ltd. 
406, Elegance Tower, Jasola District Contro, New Delhi - 110025 

Sub.: Consont to Establsh trom pollutlon Angle - M/s Krlsh Shall1mar Projoçts Pvt. Ltd., VIllage- Lakkarpur, Sura) Kund, Sec-39, Faridabad. 

Ploase roler to your Consent to Establish application received in this office on 24.04.2012 on the subjoct noted abovo. 

6 

Undor the Authority of tho Haryana State Pollution Control Board vido its agonda Ilem No. 47.8 dated 28.04.83 sanctlon to tho lssuo of "Gonsont to Establlsih" with respect to pollution control of Water and Air is horoby accordod to tho unit M/s Krrish Shallmar Projects Pvt. Ltd., for construction of Group Housing Project having project cost of 131.35 Crore in plot area of 41,075.59 with bullt up arca 1,12,974 sqm. at VIllago Lakkarpur, Sura) Kund, Soc-39, Farldabad with the following tems and conditions: 

9 

HARYANA STATE POLLUTION CONTROL nOARD C-11, SECTOR-6, PANCHKULA 
Website - www.hspob.gov.in E-Mall hspctb.pkl@sifymatl.com Tele FaN No. - O172-2577870.73 

10 

11 

12 

13 

Datod:a1)5/1a 

14 

15 

The Projoct has doclared that tho quantity ot effluont shal be 
241 KLDay i.o Nil KLDay tor Trade Ettluent, Nil KLDay for Cooling, 241 
KL/Day for Domostlc and the sanme should not excoed mentioned hercin 
and same should bo usod in Horticulture after treatment. 
The above "Consent to Establish is valid upto 01.11.2013 (.e. tho dato of 

commissioning mentioned In the NOC application). The unit will have to sat 
Up the plant and obtain consont during this porjod. 

The unit will mainiain proper tog book of Watr metcr'sub meter/ magnetic 
flow meter betore/after commissioning. 
That there is no discharge directly or indirectly from tho project or the 
process into any intorstato rivor or Yamuna River of River Ghaggar or any 
othor rivor or oithor through a diroct tlow or indiroctly without any troament. 

Tho unit will use only non-ozono doploting substancos in Air conaitioning 
unit of the project. 
That tho project or tho unit concerned Is not sited within any prohibited 
distances according to the Environmental laws and Rules. Notification,. 
Orders and Policies of Central Pol!ution Control Board and Haryana State 
Pollution Contro! Board 
That tho project shal uso the troated ottluent for horticulture, Groon belt and 
cive undertaking to recyclo thY treated otluent within 30 days. 
That the unit will comply with all Hazardous Waste Rule of applicable 

relating to Handling. storage and disposal as required by Central Pollution 
Control Board, Haryana Stato Polution Control Board & GOI. 

Tho Project proponent should adopt water consovation measuros to ensuro 

minimun recycling consumption of water in their process. Ground Water 
based proposals of new piojects should get clearance from Central Ground 
Water Authority for consevation of procious tesource. 

The unit will not obstruct natural drainage system and obtain permission 
Irom Irrigation Deptt. in this regard. 
The DG sets used shall conform to EPA Rules & comply with 
ait/nuise/standrds and should nave stack height of ninmum 4 meters 

above the roof top. 
The unit will install structuraily adequate air pollution control measures and 

ensure that air omissions are well within permissible lmits. 

The Solid Wasto Generated shall bo properiy collocted and sugregated 

scientificaly disposod of as per MSW Rules by using vermiculturo 

COmposting mehod etc. 
Solar panels shall be provided for illuminaton of common areas, lighting tor 

gardens and streot fights in addition to solar water heating and shall take all 

energy conservation measures. 

The unt will provido Adequate Sowage Troaunent Plant as per the scheme 

submitted and conply with tho standards lald down by the Board and make 
ctforts to ach.evo zeto discharge 

Hnncnek/S 



{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }

